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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Chali-
puzha, a tributary of Chaliyar is pro-
posed to be harnessed for hydel power
generation.

(b) The investigation are still in
progress. The question of implemen-
tation of the scheme does not, there-
fore, arise at this stage.

Doctors in Central Health Service

(Shri J. B. 8. Bist:

Shri Bal Krishna Singh:
Shri Rajdeo Singh:

Shri Jedhe:

Shri Sumat Prasad:
Shri Pratap Singh:

Shri Bishwanath Roy:
Shrimati Savitrli Nigam:
Shri Balkrishna Wasnik:
_ Dr. P. Mandal:

Will the Minister of Health be
pleased to state:

159..4

(a) the number of Doctors in the
scale of Rs. 325-800 and the number
of Doctors (Specialists) in the scale
of Rs. 1,300-1,600 in the Central
Health Service;

(b) how many Doctors with
M.B.B.S. qualifications in the Central
Government Health Service have been
promoted to higher grades depart-
mentally since 1954 up-to-date; and

(¢) the number of Doctors other
than those working as Consultants
and Administrators who are in the
grade of Rs. 1,600-2,0007

The Minister of Health (Dr, Sushila
Nayar): (a) 904 Doctors have been
appointed to Category ‘E' of the Cen-
tral Health Service in the scale of
pay of Rs. 325-800 at its initial con-
gtitution under Rule 7 of the Central
Health Service Rules. In addition,
173 Doctors have been appointed to
this category by direct recruitment,
5¢ Doctors have been appointed
(including Specialists) to Category
‘B' of the Central Health Service in
the scale of pay of Rs. 1,300-1,600 at
its initial constitution and 7 Doctors
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have been appointed to this category
by direct recruitment.

(b) Nil.
(e) 10.
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RE: CALLING ATTENTION NOTICE
AND MOTIONS FOR ADJOURN-
MENT—(Query)

Mr. Speaker: Now, papers to be
laid on the Table.

Shrimati Renu Chakravartty (Bar-
rackpore): Before you take that up,
on this question of the use of lethsl
gas in Viet Nam you told me that the
procedure do not allow me to ralse
it here.

Mr. Speaker: I have not allowed
it.

Shrimati Renu Chakravartty: You
said that the rules and regulatiomns
do not permit it. I have looked inte
the rules and regulations and I find
that the only impediment standing im
the way is your permission. Other-
wigse, I am permitted to draw the
attention of the Minister to any
matter of urgent public importance,
and the situation obtaining in Viet
Nam is really very serious. It is al
the more important to us because am
Indian is the Chairman of the Inter-
national Commission in Viet Nam.

Mr. Speaker: If I have not givem
my permission, how can it be raised?

Shrimati Renu Chakravartty: [t
can be raised because I feel that
although the convention is that we
should either come to your chamber
and talk to you, or submit to your
decision; there are moments in his-
tory when such important questions
like the use of poison gas or lethal
gai by a country which will affect
the whole of mankind is taking place
then an exception should be made
in the convention. I hope you will
permit me to raise this question and
request the Prime Minister, who is
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not at all paying any attention to my
speech, to make a statement. It was
raised even in the House of Commons
of Britain, a great ally of America.
We are a great nation and it is but
proper that we should express our-
selves on this question. It does not
matter who uses it, we should express
ourselves on this question.

Shri Kapur Singh (Ludhiana): 1Is
it not a fact that the gas that was
used wag neither lethal nor poisonous?

Shri H. N. Mukerjee (Calcutta Cen-
fral): On this occasion, Shrimati
Renu Chakravartty has already
approached you and, as she says, she
has looked into the rules and she has
discovered that except for your sub-
jective satisfaction there was nothing
in the rules which precluded this
matter being brought up. Since this
matter has already been brought up
in the British House of Commons
and since in our House we have a
#radition which was created by the
great work of Shri Jawaharlal Nehru
that when a thing like a nuclear
explosion takes place outside, this
country’s interest is as much as the
interest of the area in which the
explosion takes place, similarly, if
fhere is a report about the employ-
ment of lethal gas in a country in
Bouth East Asia, in a country where
there is an International Commission
ef which the Chairman is an Indian
national, who takes his orders from
Bhri Lal Bahadur Shastri, then surely
it i=s a matter which should be brought
up in this House. I am not saying
that here and now the Minister should
some ready with an answer but we
should get an answer to this question.

Shri D. C. Sharma (Gurdaspur):
Sir, T have also given notice of calling
attention but you thought it fit in
your wisdom to disallow it and 1
accepted your decision. Now since
these two hon. Members have raised
this question, I also feel that what-
ever happens in South Viet Nam, or
any other part of Asia, does concern
us. As I said in my speech the other
day, as there is an International

Commission there in which India is
represented, the discussion of the
situation in Viet Nam by this House
is very relevant. So, I feel that some
time should be given to us so that we
can discuss the use of gas in South
Viet Nam,.

Shri Hem Barua (Gauhati): Since
I have also given a calling attention
notice, may I have your permission
to refer to this? The reported use of
non-lethal gas by USA in Viet Nam
has shaken the conscience of the
world. However much we might
desire that China has to be contained,
we cannot support the employment
of this destructive weapon against
mankind. So, we would request the
Government to find out the veracity
of this report and then make a state-
ment about the reaction of the Gov-
ernment if it is really employed. If
it is not employed, then the Govern-
ment should categorically state to the
House that it has not been employed.

Shri Nath Pai (Rajapur): May I
ask you one thing, Sir? You in your
judgment said that this cannot be
raised. But you will surely appre-
ciate how minds are exercised by this
news. Though we might be friends
of the West, friendship does not mean
that we should keep mum and quiet
with folded hands instead of expres-
sing our views boldly, especially when
responsible leaders of the world, like
Mr. Michael Stewart, the Foreign
Secretary of the United Kingdom, a
great ally of United States, has cited
the Declaration of Independence and
made it very clear in the House of
Commons that the public opinion i
Britain feels deeply concerned and
exercised by this news. So, I think
it will perhaps be desirable for us 4o
express our views clearly in the
matter. It will not serve the cause
of friendship, or our own interest, if
we choose the path of silence. On
an occasion like this we should not
rush to condemn anybody but, at the
same time, we should express our
anxiety. I cannot at this stage expect
Shri Lal Bahadur Shastri to get up
and condemn anything but I would
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[Shri Nath Pai]

certainly ask the Prime Minister of
India to convey the deep anxiety
which is felt by every section of the
House,

Shri Kapur Singh: May I say all
this discussion that is going on and
the observations that are being made
show that we are begging the central
question that lethal gas has been used.
I think it will be agreed from the
information that is available and gone
into that the gas used is by common
consent non-lethal and nen-poisonous.
If that is agreed, then there is no
occasion for a discussion. ... (Inter-
ruptions).

Skrimati Renu Chakravarty: We
do not ¥now whether it is s0 or not.

Shri Khadilkar (Khed): May I say
a word please? Ajsg some hon. Mem-
bers from the Opposition have said,
the question of procedure is there.
But there are occasions when some
exceptions should be made and this
i5 one of those occasions on which, as
has been pointed out, the human con-
science has been stirred. So, it is
our duty to say something on this
question and hear something from
the Prime Minister about the views
of the Government.

The Prime Minister and Minister
of Atomic Energy (Shri Lal Bahadur
Shastrl): B8ir, as hon. Members have
stated, we will naturally collect the
necessary information +@and make a
statement in the House. I would not
like to -express any opinion just at
present but we will certainly come
out with a statement.

Shri Nath Pai: You
least express your anxiety,

should at

Shrli Ranga
about what?

Mr. Speaker: Now there is one
thing that I would like to state. If
these question are to be raised in this
maner, then the conduct of busineas
in the House would become difficult

(Chittoor): Anxiety
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for me. Even though I had said that
I had not allowed the calling atten-
tion notice, even though I had semt
it to the Prime Minister so that a
statement could be made on it—I had

forwarded that; I had sent it to
him. . . . *
Shri Rapnga: You could have com-

veyed that information to us.

Mr. Speaker: So far as the quegtion
of calling attention notices is concern-
ed, if some Members feel v in-
tensely about it and if in spite of my
decision he or ghe insists that it must
be raised here, irrespective of my
decision....

Shri Hem Barua: He or she?

Mr. Speaker: If it is Shri Hem
Barua, then it would be he; if it is
Shrimati Renu Chakravartty, then it
would be she.

The violation of thiyg proceduse s
going on ang yesterday also I made
an appeal to the effect that the pro-
cedure should be followed, This
morning alsp I had g talk with the
hon. Member, Shrimati Renu Chakra-
vartty, If, in spite of my requegf ...

Shri Vasudevan Nair (Ambalpuzha)
We are so exercised over it.

Shrimati Renu Chakravartty: You
did not tell me that you had sent it
to the Prime Minister 80 that he
could look into it. If you had told me

about that, naturally I would have
kept quist.
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wt g fawg : weaw wERy,
W AR wTEY, WTET |

Under the rules, there can only he une
and not more than one calling-atten-
tion notice on one day. That is the
first point. Secondly, I have to aee
whether there is really something so
important that I must take it up on
that day or not. Thirdly, justasI have
said. I might have sent the notice to
the hon, Minister and he might take
some time to get the information;
then too, on that day, probably there
might be none put on the agenda and
it might be put on the agenda for soms
other day. In order to just find an
escupe, I have something put it on
the agenda at 4 o'clock even and al-
lowed it to be raised even on the
same day. That has been done here.
Therefore, there ought not to be any
complaint so far as that is concerned.
If the intention of the Members be
that there ought to be two or three
or four calling-attention-notices every
day, I cannot agree to it because gne
hour or two hours would have to be
spent on this and no Government
business would be able to proceed
further and so, that cannot be done.
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Shri H N. Mukerjee: 1 am very
sorry to have to say that you had been
pleased to comment adversely on the
conduct of some of ug who had
brought up this matter of a calling-
attention-notice which you had disal-
lowed. I was a signatory to that mat-
ter, and the only communication
which I got was that it was disallow-
ed; only one word ‘Disallowed’ was
communicated to me. Shrimati Renu
Chakravartty had seen you, and she
has just told the House that you had
not told her that the matter had been
sent on to the Prime Minister and it
might conceivably come up before the
House. It was only after representa-
tives of different groups in the
House had expressed that the Prime
Minister has been good enough to tell
us that he is going to look into this
matter and tell the House something
about it,

In this case, therefore, we proceed-
ed with the greatest possible respect,
and you can see from the reaction
among different sections of the House
that this wag a matter which agitated
people's minds, and, therefore, T am
rather sorry that on this occasion
particularly you had singled us out for
making some adverse comments in re-
gard to our conduct in relation to you.

Mr. Speaker: It became necessary
because Shrimati Renu Chakravartty
had a talk with me, and 1 had told
her that I had disalloweq that; I had
added at the same time that the dis-
cussion could take place, but that
would be when the discussion was
going on, and there were so many op-
portunities for it, and would also like
this to be discussedq but not in res-
ponse to thig calling-attention-notice.
T hag conveyed this also that I would
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like this to be discussed, but let this
be discussed some time later but not
in this manner. That information pro-
bably was not conveyed to Shri
H N. Mukerjee.

Shrimati Renu Chakravarity: That
was not conveyed to me. Often you
have told ug that we should not try
to bring this House into disrepute.
When all the Parliaments of the world
are being seized of it and the papers
say that Mr. Wilson was forced after
the Question Hour to make a state-
ment on this in the House of Com-
mons, would it not be against our in-
terest if our Parliameni is not per-
mitted to take notice of it?

Shri Hem Baruma: But for this in-
terruption, possibly, the Prime Minis-
ter would not have come out with a
categorical assurance that he would
make a statement here.

Shri Vasudevan Nair: Government
do not move in this matter.

Mr. Speaker: Papers to be Laid om
the Table Shri T. T, Krishnamachari.

oft A WWT Ay ¥ WY f-
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PAPER LAID ON THE TABLR
CompaNIEs TRIBUNAL RuLrs

The Minister of Finance (Shri T. T.
Krishnamacharl): I beg to lay on the
Table a copy of the Companieg Tri-
bunal Rules, 1885, published in Noti-
fication No. GSR. 280 dated the 22nd
February, 1985, under sub-section (8)
of section 642 of the Companies Act,
1956. [Placed in Library, see No. LT-
4053/865],



